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C E N T R A L ADM IMIS T R A TIV E T R16 U A I.

PRINCIPAL BENCH

OA No.1708/97

New Delhi; this the 31st day of July, 1997,

Hon'ble Mr. N. Sahu, Member(A)

N

a>

1 . Srnt. Laxmi,
W i d o 'w o f 1 a t S hi r i R a m C hi a n d,
( F o r m e r 1 y M a 2 d o o r- (01 v 11 i a i i),
3,, FaP.D., ASC)

C / o o 1 1 r i 8 3, Q a n N a 111, i-1 s h M e r c i"i a n t.
Gali No.32, House No.s007,
Raiger Pura,
Karol Bagh, Delhi-!10 005

2. Ram Babu

S/o lat Shri Ram Chand
(Foi'me1 y Maz doc (Ci v j. 1 iari).
3, R.P.. D., ASC)
C/o Shri Jagan Math, Fish Merchant
Gall No.32, House No.A007,
Raiger Pura,
Karol Bagh, Deliii-l ]® 005

I By Advocate^ r EHiri D.N. S harm a)

Versus

Applican ts

U n ion of I n d i a •. Th i~ o u q h

T h e s e c r e t a r y t o G o v t. o •
Ministry of Defence
South Block

New Delhi

I d i a

■■ I b © Q u a 1" t e r- M a s t e r G e n e r 'a 1 •
Quat tei MasuSi* General s Bi'Sii'iCh
Army Headquarters, 'Sena BhawarC,

,  D.H.Q. Post Office,
New Delhi-1 10 @i i

3- The Director General of Supplies &
T reins per t,
0 u a rte r Ma s ter.Ge nra1's 81 - a nch(S T-12)
A i" rn y H e <3 d q u a r t e r s,
D.H.Q. Post Office.
New Delhi-ri0 01 1 . . .Respondents

ordej_..j.oralj.

Hon ble Mr. N. Sahu, Member(A)

heai d Shri D.N, Sharma, learned counsel for

:he applicant,
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2. Applicant No. 1 is a widow of late Shri F<am

C h and, p e r- i 11 a n e n t M a 2 d o o r (C i v ilia n ) o f 3 - R e s e n v e

P pot i" o 1 e u m Depot, A S C, M a t h u r a. e r" i" i u, s band e x p i r e d

while in service on 28.05.1992. Thc^ deceased was

survived by a" widow, two sons and three daughters.

Applicant No. 1 sought for compassionate appointment on

a 'Group ID' post for Sh.Ram E^abu, her son, the second

applicant. She was informed by the DGS&T, Army

Headquarters, New Delhi by letter dated 24,@5.199A

tha.t Ele was under aged ancJ his 'oase wou 1 d not be

considered till he attained the minimum age of 18

years. A c c o r d i n g 1 y , t Ei e C o m m a n d a n t, 3 - R e s e r v e

Petr-Qleum Depot, ASC, Mathura re-opened his case after-

he attained majority. The applicant waited for one

fc a. i a r 1 o s u o fi i i 11 w o cue i" e p r e s e n o a t i o n dated I 8. 09, 1 9 S' 6

to the Director General or Supplies 'and Transport,

Army Headquarters, New Delhi (copy of the

representation dated 18.09.1996 as Annexure A-5 to the

OA). F i n d 1 n g n o r e s p o n s e, Ei e s u b m i 11 e d a n o t li e r-

i-epresentatioi'i dated 2A. 1 1 . 1 996 to the Quarter Master-

General, Army Heaclquarters, New Delhi (Annexure A-6)

which also has not been disposed of. This Application

'■-cUi !je di'Sposed of by gi'ving a sultaESie direction 'to

Respondent No. 2, the Quarter Mastei- General for

disposing of the representation dated 24. 1 1 . 1996.

A c c o r d i n g 1 y , I d i r e c t R e s p o n d e n t M o. 2 t o d i s p o s e o f

the representation dated 24, 1 1 . 1996 (Annexure A-6)

within a period of six weeks from the date of receipt
of a copy or this order. The result of the disposal
01 trie representation shall be communicated to the



.«s

aroiicant I'orthwith. For facility of Respondent Mo.dj

a copy of the OA along with enciosures shall be

d e s P a t c h 8 d t o h 1 id .

3. If the applicant is still aggrieved, he is

free to approach this IriburiaJ. ak2iainst the ordcis

OA is disposed of as above. No Costs.

(  N. SAHU )

Member CA)
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